TUESDAY, MAY 24, 2022

WWW.FINANCIALEXPRESS.COM

DETAILED PUBLIC STATEMENT IN ACCORDANCE WITH THE PROVISIONS OF REGULATIONS 13(4), 14(3), AND 15(2) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF
SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, TO THE PUBLIC SHAREHOLDERS OF

DELTA INDUSTRIAL RESOURCES LIMITED

A public limited company incorporated under the provisions of the Companies Act, 1956

Corporate ldentification Number: L5:

2110DL1984PLC019625;

Registered Office: Shop No. 325, 3° Floor, Aggarwal Plaza, Sector - 14, Rohini, North East, New Delhi - 110085, India;

Contact Number: +91-8376095634; E-mail Address: deltainditd @gmail.

com; Website: www.dirl.in;

Open Offer for acquisition of up to 14,02,180 (Fourteen Lakhs Two Thousand One Hundred and Eighty) Equity Shares, representing 26.00% (Twenty-Six Percent) of the Voting Share Capital of Delta Industrial Resources Limited, at an offer price of "9.20/- (Nine
Rupees and Twenty Paise Only) per Offer Share to the Public Shareholders of the Target Company, made by the Acquirers, namely being, Mr. Gaurav Goel (Acquirer 1), Mr. Rakesh Kumar Goel (Acquirer 2), Mr. Saurabh Goel (Acquirer 3), and Mr. Harsh Gupta
(Acquirer 4), pursuant to and in compliance with the provisions of Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulation, 2011, as amended.This Detailed Public Statement is being issued by CapitalSquare
Advisors Private Limited, the Manager to the Offer, on behalf of the Acquirers in compliance with the provisions of Regulations 3 (1) and 4 read with Regulations 13(4), 14(3), and 15(2) of the SEBI (SAST) Regulations, pursuant to the Public Announcement dated
Wednesday, May 18, 2022, which was filed with SEBI, Stock Exchanges, and the Target Company at its registered office, in compliance with the provisions of Regulations 3(1) and 4 and other applicable Regulations of the SEBI (SAST) Regulations. The Public
Announcement was sent to SEBI, Stock Exchanges, and to the Target Company on Wednesday, May 18, 2022, in terms of Regulations 14 (1) and 14 (2) of the SEBI (SAST) Regulations.
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DEFINITIONS AND ABBREVIATIONS
For g Or e pUrposs of this Delailed Publc Siatement, e l":]|I:I'l'-1I"H |I}'IT'IS N (e mearers] assigned 1o Mem hensn Delo

[ Definitions! Abbreviations | Particuiars

AL 1 | Mr. Gauray Goel s Hakesh Kumar Goel, aged 34 years, ndian Residenl, beanng
| Pamanent Account Mumbar 'AMBPGE350G" undar tha Incoma Tax Act. 1961, resident at
| 173, Mew Rajdban Enclave, Sneh Inlemational School, Vikas Marg, East Deki, Dahi
-11EII:-'EIE India.

Acouirar 2 | Mir. Rakesh Kumar Goal 5o Hari Shankar Goal, aged 58 years, Indan Rasdank baaring
| Permanent Account Number ‘AAEFGTITEH' under the Income Tax Act, 1661, resident at
| 173, Mew Rajdbami Enclase, Srsh Infemational Schoal, Vikas Marg, East Dalki, Daki <

110082, India,

| Mr. Sarurabh Goal sdo Mr. Mukesh Gosl, agad 28 years, Indian Rasiders, bearing Permanent
| Account Mumber ‘BGRPGEA2EN" under e Incoma Tax Acl, 1961, resdent al 173, New
| Rajehani Enclase, Sneh Infamatonal Schoal, Vikas Mang, East Delbi, Dehi - 110082,
| Inidea

Acouirer 3

Acourer 4 | Wir. Harsh Guple a/io Mr. Amit Gupda, aged 20 years, Indian Residenl, bearing Pemanan
| Acount Mumber ‘DOJPGEAIIIP" under th [ncome Tax Acl, 1961, a1 Flat Mo 182, Enginsrs
| Estate Flot Mo 21, | P Extension Patpargani, Shankarpur, Basamud, East Delhi, Dalhi —

{ 110092, India.

.i Collecthesy the Acquines 1, Acguirer 2, Acquirer 3, and Acgueer £ ane heneinaher refemad
| to a5 the Acquirars.

AR

Acausition Window f':'f'.E'—u:-iilg.' ki acquisitan of Equity Shares _Il'ruugh stock exchampe mechanism pursuaml

| to this Cler shall be avaiighle on BSE Limited, in tha form ot 8 separate window.

| Stock exchange mechanism as provided under SEB| (SAST) Reguiafions and the SEBI
{ circidars bearing reference number ‘CIRICFOPOLICY/CELLN/2015 dated Apel 13, 2015,
| 'CFOVDCRZCIAP2016/1131 daled Decembar 0%, 2116 and “SEBIHOCFOVDCA-IL
| CIFVF2021/%515 deted August 13, 2081" and on such terms and conditions as may be
| parmitiad by law from fime to time.

Acousition Window Croulars

Board of Dineclors § The taard means the Board of Direclors of the Tangal Company

BEE Limited { BSE Limited being one of fe stock exchanges whene presently the Equity Shares of the
| Targe! Comparry are fisled.

Butying Brokis | Nisun| Siock Brokers Limited, the registered broker for this Offer, as appointed by the

| Acquirer. through wham the purchases and the setfiement of the Offer shall ba mada.

(M | Corponade Menlilication Mumber issuad under tha Companies 8¢l 2013, and tha rulas
| made thereunder.

COSL iﬂerﬁj Diepastary Sandces (Indg) Limigad.
“Camparies Acl "’I'E Lompanies Act, 2013, along wilh tha relevanl nules made tharaundes,
Depasilonies COSL and NSOL

DIk | Directar loentification Kumber issued and allotted undar the Companies A¢f, 2013, and
| the nukas mada theraunder.

Ecpiy Shares | Equity Shares shall mean the fully paic-up equity shares of face value of 210,00 [Fupses
S  Ten Onfy} aach. I
Esenow Actoun | Escrow actoun vp-?rlm:i 1 accordance with | mguanr:n 17l Ibe SEEI |E~P.:1TI Hu!;.mll:ms

| under the name and siyie of ‘DELTA - OPEN OFFER ESCROW ACCOUNT with Kolak
| Mahindra Bank Limged, the Excrow Banker

Escrow Agreament | Escrow Agreement, daled Wednesday, May 18, 2022, enlered amongst and between

| tha Acquirars, the Escrow Banker, and tha Manager to the Offier.

Escrow Armouni | The ameunt aggragating de T40,00,000.000- [Aupesas Forly Lakbks Only) maintained by
| the Actuirers with the Escrow Banker, in accordance with the Escrow Agreement.

Escrow Bamker | Kiotak Mahindra Bank Limited.

Fil 1,Ft:-rr:19n Institutonal bvesiars

FPI | Foreign Postioko Invesiars,

Identified Date | Identified date means tha date falling on the 107 (terh) Warking Cay prior ta the

| commancamant of the Tenddnng Pengd har s Otfer, far the purpeses of il ming e
| Pubkic Sharsholdars to whom the Lefter of Offier shall ba sant. A& clarfied that all the Publc
| Sharaheidars {registared or uncegistened| wha own Equity Shares are elghie o participate
| in this Cfizr at arry fime bafcre expiny of the Tendesing Pariod, in this caza the feniative dale
| being Thursday, June 23, 2022

151N { Irternational Secuntes |dentification Number,

Manager 'EnputaSq_E'E- Advizars Privete Limited, the Manager o the Offer

MSEl Limited | Matropaltan Stock Exchange of India Limited Deing ooe ol tha slods axchanges whara

| presently the Equity Shares of the Tamet Company are |sted

| & negotiated prica of 79.200- (Nine Rupees and Twenty Paisa Only) per Sale Shara,

?aggrugahrg b5 an amgunt of 71,2558, 000000 (Fupees One Crone Twanky-Five Lakhs

| end Fifty-Eight Thousand Only) for the sale of 13,65,000 (Thirteen Lakhs Sity-Fiva

| Thousand) Equily Shares. constiuling 25.31% (Twenly-Five Poirl Theee One Percent)

-I:n‘ fhe \oing Share Capital of the Tangat Company, by Promotar Sallers to tha Acquines,
| pursuant 1o the execulion of a Shane Purchase Agresmen

Mepaliated Prica

MNewspagpers | Finarcial Express (English daily) (A India Ed@on). Jansaia (Hind: daiky) (Defhd Edition and
| Al Ingia Eddion). and Mumbai Lakshadeep Marathi Daly) (Mumbai Edon), wherein the
| Detailed Public Statement deted Monday, May 25, 2022, and is being pubdished on
| Tuesday, May 24, 2022, in accordance with tha provisions of Raguiasion 14 (3) of the SEBI

| (SAST) Requiasions,

MRI | Mon- Rasidant Indians.

HSOL |N:|I|r:nal Scurilies [ Depesstony LimBad

[ | Onerseas Comorate Bodes

Offar Closing Dala | The feniative dafe of Wadnesday, July 20, 2022, being the last daia of e Tendaring Pariod.

Offar Dacuments | Public Arincuncement, Delailed Pubkc Sistemand, Draft Lefer of Offar, Letter of Odfer,
| Recommandsation of ®e Commetiee af the Independent Directors of the Company, Pre-
| Offar Cum Corngendum 1o Dalailsd Publc Statamant. and Post Offer Publc Announcamenl,
| and any ather notices, edvertisements, and carigendum ssued by or an behalf of the

| Marages far ba pumpose of this Offar.

| The tentaiive date of Thursday, July 07, 2022, being the dale far commencement of he
| Tendering Pariod.

Dffer Cpening Date

| The pericd Irom the dale of anbarng inba an agreamant. o acquire the Equlty Shares, and
| Weting Share Capital in, or contrgl oves, The Tanget Company requirng & Publc Announcament
| or the date cn which the Pubilic Annauncament was issued by the Acguirers, ig.,
| Wednasdey, May 18, 2022, and the fentative date being Wednesday, August 03, 2082,
| on which the payment ol consdaration 1o the Equity Public Sharsholdars whase Equily
iE-hnres. are validly accepted in this Offer, is made, or the date on which this Offer is
| withdrawn, a5 1ha cass may be

Hfar Pamod

Offer Price | A cfler price of $5.20- (Nine Rupees and Twenty Paisa Only) per Edguity Share. The
{ Equity Shares af tha Target Company ara infraquently fraded in accordance with tha
| prowisiong of Regulation 2 (1) () of the SEBI (SAST) Requlations, and hence the Offer Price
| has b=en dedermined in accordance with tha parameters presceibed under Reguiations

| B (1) and & (2] of e SEBI [SAST) Fequiatons

Oiffer Shares | 14,002 180 (Fourtean Lakhs Two Thousand One Hundred and Eighty) Equity Shares,

| raprasanting 26.00% (Twenby-Six Percent) of the Targed Company.

Offer Size | Acrguizition ol up to 14,02 160 |Foutesn Lakhs Two Thousand One Hundred and Elghty]
| Equity Sharas, rapresenting 26.00% {Twealy-5ix Percan] of tha Target Company al en
| ofter price of $8.20- (Mine Aupees and Twenty Paisa Qnly) per Equity Share agoregates
| to an amound af T1.28.00,056.00- (Rupass Ora Crore Twerty-Nina Lakhs and Fithy-Six

| Ordy)

Voting Share Capilel | The fuly diluled Equity Share Capilal and woling share capial of the Tamgel Company as

| of the 107 [Terth) wardng day Tram the dicsune of The Tenderng Pesiod

PapN _!F'e:nmannrﬂ accound number allofed under the Income Tax Act, 1861

Promoter Sellars | The existing pramatars of the Tarpat Comgpany, in accardance with the provisions of
| Requiations 2 (1) {sh, and 2 [1) {0 al the SEEL (SAST) Reguialions, read with Reguialions
iE" 1) [oa) and 2 {1 pp) of the Securities and Exchanga Board of India (Isswe of Capital

| and Disclosure Regurements) Requiations, 2098, In this case, namedy being, Mr. Pawan
'Hu'nar Mittal, Ms. Kiran Mital end Pawan Kumar Mital HUF.

Pubb Sharshakders 'F'.II the qu.nll_.' sharehokders of the Targul I.T-:ln'ml :.r cfer than | i) B parfies ba (e Sharg
F'-‘un'rﬁsae Agreement, and (1) persans deemed to be acling in conpart with paries at (i,
U1:|E:|'|.:I.|'ilrg sala of Equity Shares ol tha Target Company in compliance with Se provisions

{ of Regulation Ti6) of the SEBI (3AST) Reouisfions.

31:]] i Reserve Bank of indiz.

Fagesinar | Purva Shareregisiry (India) Privaba Limited, tha Ragisirar io tha Offar.

Sale Shares | 13,65,000 (Thineen Lakhs Sixty-Five Thousand) Equity Shares, constituting 25.51%
o |Tu'.'ert'£ Five Paint Three One Pencant) of the Yaling Shane Capital of the Tangat Compary.
SCAR | Securites Gortrac In:l'-t-*g.llalu:nl Aubes, 1957, &% amended

SEBI | Securities and Exchange Board of indi,

SEB! Act | Securiies and Exchange Board of India Act, 1982 and subsagueant amendments theredg.
SEBI (ICDR} Regulations | Securities and Exchanga Board of India {l=swe of Capial and Disclosure Requirements]

| Begulations, 2098, mncluding subsequent amendmenls thereln

SEBI (LODR) Remuiations | Secuities and Exchange Board of india (Listing Obligations and Disclasure Requirements)

| Fequiations, 2015, ncluding subsequent amendmenls thenlo

SEB (SAST) Regulations | Secanities and Exchange Board of India (Substanial Acquistion of Shanes and Takeovers)

'HEghIamDns 2011 and subsequent amendments thereal.
Share Purchase Agraermend’ 5PA | Tha sharg :II.. I.'.|"|:|$I3 Ei.l;r{II.‘ﬂ‘l'IE"'ll dai Elﬂ ':'I'IE!I]I"II'.:EIﬂ-EI,I. ln'!d'. 18, 2022, swgcuded babwaan
| the Acouirers and the Pramecsar Sellars, pursuant to which the Acquirars have agraed io
| acquire 13.85,000 (Thirteen Lakhs Sixly-Fiee Thousand) Equity Shaves, constituling
| | 23.31% (Tweanky-Fove Point Threa One Parcent) of the Voting Share Capial |:|I tha Tangal

G“'many Iram the Promater Selers a1 a nagolialed prica of TH200- [Mine Rupess and
| Twenty Paiza Only) per Sale Share, eggregating to an amount of 1,25, 58,000,00-
| (Pupeses One Crore Twesnty-Five Lakke and Ffly-Egnl Thausand Onlyl

Shock Exchanges | BSE Limited and MSE] Limited are heseinafier referred to as the Stock Exchanges

Tergat Comparny DELTA | & company incoeporaiad on December 18, 1984, in accordance with the provisions of the
| Compariess Act, 1956, with Regisirar of Comparmes, Delhi, bearing corporale imentitication
| rumbear ‘LS 110DL1SE4PLCI19625", and having its regisiered office kocated af 325,
é.ﬁ.ggafwal Flaza, 3° Floor, Prashant Vingr, Sec-14 Rohire New Delni, Dedhl = 110085,

India.

Tendering Pariod | The tandanirg period shal bava (he meaning ascribed 10l undar Regqulation 201} (za) ol
| tha SEBI (SAST) Requlations.
Vilorking Day | The working day shal have the maaning ascribed 1o it under Regulatian 2(1] {zf) of the

| SEBI (SAST) Fegustions,

DETAILS OF THE ACOWRERS, FROMOTER SELLERS, TARGET COMPAMY, AND OFFER

INFORMATION ABOUT THE ACQUIRERS

Mr. Gaurav Goel (Acquirer 1)

Aoquiner 1, Wi, Gauraw Goal, 5o Mr. Rakesh Kumar Goel, aged 34 yaars, & an Wndian Fescent, beaning Permaner Accoun
Mumber 'AMBPGERE0G" under the incoma Tax Act. 15861, resident & 173, Mew RAajchani Enclave, Sneh Intamaticnal Schoal,
Wikas Marg, East Delhi - 110052, Delhi, India, with contact number being “+91-9998438052°, E-mall address being
‘gavrav@hglamps.in’, and bearng DIN 02285731

Bequiner 1 hies compleded his Bachelor of Buginess wilh specalzalion in Accounling fom Swinbums Unisarsily of Tedhnoliody,
Ausirala, Posi-Graduate Digloma in Business Administratian in Jane 2010 from University of Whales and has nch experienca of
encee Than 10 (Ten) years in rnning of HO group sagments of declrocs goads, He is acting in the capacity of Chiel Exaculive
Crficar at H.O Lamps Manulachwing Co Private Limited and is edditionady, is acting in the capaciy of a director at W& Electronics
Privale Lim#ad, and Urcslar Elecincals ndia Privale Lirebed.

The Met Worth of Acquirer 1 85 an Thursday, March 31, 3322, = ¥3,07 4500000~ (Rupees Thee Crores Saven Lakhs and
Foety-Five Thousand Only] a5 cedified bearning unique documenl idantilication number 2243857TAIFZUY2953 on Saturday, Agril
30, 2022, by Chartered Accountant, Kamal Cearg bearing membership number ‘438517, propretor of M's G Kamal & Associates,
{Charbarad Accauntans) baaring fim régetation numbar W29TE5C hawing their offica localed at 823, Firsl Floor, Seciar-5,
‘Waishali, Ghazsahed - 209000, Uklar Fradesh, kndia, with contact details being ‘+91-S3654004 78551 -O7R05 T2, and E-mal
Address baing kamalgamca® hotmail. com’

Mr. Rakesh Kumar Goel [Acguirer 2)

Acuirer 2, Mr, Rakesh Kumar Goel, 5% Han Shankar Goed aged 58 years, 5 an Indian Rasident, bearing Pemanent Account
Murnber “AAEPGTITEH' under ba Incame Tax Act 1961, netidant al 173, Maw Rajdhani Endave, Sneh Intamalional Schaal,
Wikas Marg, East Delhi - 190092, Celhi, India, with contact nember being +91-5311927635", E-mail address being
‘rakesh @ hglamps.in’, and beanng DN 01 E7 5643

Acquiner 2 has completed his graduation fram Delhl Ureversky and has rich expenenca of mare than 30 (Thity) vears ol vared
ayperiance in tamily business, frading. and manufacturing of CFL and LED ightings products. Ha i the co-promater and diracior
of H.O. Applances Private Limiled and = acdbonally acting in e capacity of a drector &1 B22 Cap Marulaclusing Private Limited,
Aakson Eleciricals India Privabe Limited, Gighiing india Private Limited, Goal Lighiings Private Limited, H.Q Lamps Manufaciuning
G Private Limited, H.CL Healih Cane Private Lirsbed, IND Chanzhou E-vehicles Privale Limited, Ursstar Eleciricals india Privase
Limited, and HQ Opsaratian & Marenance Private Limibad.

The Mal Werth of Acguirer 2 a5 an Thursday, March 31, 2022, & 71,21, 75.53.000/ [Aupees One Hundred and Twenby-Ong
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Crosas Sevandy-Frea Lakhs and Filty-Three Thousand Onlyh a5 cerlilied Bearing unique decument identdicatien numbar
PRHIBSITAIFZPPE1SY on Saturday, Apdl 30, 2022, by Chartered Accourdant, Kamal Garg bearing memdership number
"W3A51T", propristor of W5 G Kamal & Aszocietes, (Charerad Accountants) bearing fim ragistration number 297050 having
thair allice locabed al 823, Firsl Flooe, Saclor-5, Vaishal, Ghaziabad - 201070, Uilar Pragesh, India, with conlacl dalails being
E-B3EA4004 TS+ 01 -STE05TIZZY, and E-mail Address being ‘kamaigarpead hotmail com’

Mr, Saursbh Goel [Acguiner 3)

Acquirer 3, M, Saurgbh Geel sio Mr. Mukesh Goel eged 28 wears, s an indian Resident, bearng Fermanent Account Mumiber
'BGEPGS4MEN' under the [ncome Tax fct, 1981, resident & 173, Maw Rajdhani Enciava, Sneh Imemafional School, Wies Mang,
East Delhi - 110082, Delhi, India, with contact numier being "+31-3210748507", and E-mail addness besry] ‘saurabh @ hoamps.in',
and bearing DIM '0TT06343".

.‘5.II|JII'E' 3 has camp edad his Bachelons in Tachnofogy from Amity University, Posl-Gredusfion in Global Family Maneged Business
in July 2018 fram S P Jain School of Global Managemant and has an inclushe expanenca ol mona than 5 (Fiae) years in ®e ekl
of marketing and being A techrocrat for HO Group, Additionaty, he is acting in the capacity of A drector &1 H.O Oparation &
Maintanance Private Limibad.

The Nl Warth of Acquirar 3 &s on Thursday, March 31, 2022, is 76567, 000,00 {Rupsses Sikty-Fiva Lakhs Sishy-Sevan Thousand
Cnlyl as certified beanng umgue gocumenl denlification number ‘22438517 ARGABREGEZ on Salurday, Aprl 30, 2022, by
Chartered Accoundant, Kamal Garg bearng membeship numbar 438517, proprstor of Mis G Kamal & Associgtes, (Chartened
dccountants] bearng lirm registration number TEETE5C" having their office lacaied at 623, Firsl Floor, Sachar-5, Vaishali,
Ghaziabad - 209010, Usiar Pragesh, Indls, with contact detals beang '+91 2363400472091 9760573222, ard E-mal Address
baing kamakgargca & hotmail.com

Mr. Harsh Gupta (Acoquirer 4)

Acquires 4, Harsh Gupta, s Amit Gupta. aged 20 years, is an Indian Resigeant, baaning Permanent Account Number DOJPGR4I8F
undes the Income Tax &, 1561 reskdent al Flat Mo 162 Enginears Estale Pial No 21, | P Extension Palpangan), Shankaspur,
Baramud, East Dedhi - 110042, Defhi, India, with contact nember being '+91-9560864220', and E-mail agdrezs being
‘harshguplaGié? 2 @gmail.com'.

Acquires 4 is pursiing Bachalors in Busnass Administabon from Marsae Morpea Collage of Cammancs and Economics. Ha is nol
#ciry in the capadty of a drector in any compeany

The Met Worth of Acouier £ &5 on Thursciay, March 31, 2022, s £20,28,000000- (Rupees Twenty Lakhs and Twenty-Eight
Thousand Cnly) as carified bearing urigue document idantification numbsar ‘2843851 TAIFZZ 5206 an Saturday, Apri 30, 2082,
by Chartarad Sccourtant, Kamal Garg bedring membesship number 438577, proprialer of M's G Kamal & Asscciabes, (Charbared
Acoountants) bearing fim registration number ‘0297530 having their office located a1 623, First Floar, Sector-5, Vaishall,
Ghaziabad - 201010, Usar Pradesh, India, with conlact deteds being '+91-0368400472+91-9760573222", Bnd E-mal Address
baing Hamakgargiaholmail com

Acquirers' Confirmation and Undertaking

Tha -‘!'-I.'.‘IC]:JII'ETE have Incividualy conbirmed, wamanied, uniertaen hal,

Acouines 1 and Acouirer 2 share the bond af @ son and father and hence ane redated 1 each oler, Further Acquines 3 and Acgurer
2 are acting in the capacity of their dirsclorship at H.O Operstion & Manienance Private Limited, and hence are alsa relaied fo
aach dlhes, Henda, it i5 baraby staled thal, Acduiner 1, Acguirer 2, and Acouesr 3 are relabed b each othar,

They do not befang o any group

Thery ame nof fomniag past of The presenl pramolers and pramates group of The Targpe! Company

Thery are not refated fo the promaters, direchars, or key employees of the Target Company,

Thara are no drectars representing them on the board of the Target Company,

They da not hobd any Equity Shares in the Target Company, prior ta the axecution of tha Share Purchase Agreement, and
subsaguantly, pursuand b consurmadion al the Share Purchasa Agraement trarsaction, they shall be chissfied and will bacams
the: pramaters of the Tanget Company, subiect o 1he complance of e SEBI (LODR) Reguiatans.

Thazry will vt el theer Ecuiity Shares of the Target Company. held, and acquired, If any. durng the Dffer pencd i terms of Reguiaion
24(4) of the SEBI (SAST) Requations.

Thry have nat been prohibied by SEBI from deaiing in secunties, intems of the provisaons of Section 118 of the S8 Act or ureder
any other Regulation made under the SEBI At

Thiry have nal bean calegonized nor am appaanng in ha Wil Dalsubers of 4 Fraudulen! Bomowers’ 5] esuod by any bank,
firancial insliulion, or corsomtium thenesl it accerdance with the gudalines on wilhal defaullers o Iraudulent Dormoeans 1550ed
by Resgro: Bank of indgia

They have not been declared as Fugitive Economic Offandars’ undar Sachon 12 of the Fupitiva Econamic Clendars Act, 2018
There is'ere na persons ading in concart in reletion o s Ofer within the meening of Regulation X1)(g 1} of the SEBI (S85T) Reguafons.
BFORMATION ABOUT THE PROMOTER SELLERS

Th Promncier Selers Toem & parl of the promater and gramoler group ol e Tamel Company, and prior io e executon of the
Share Puichase Agreement, They coleciively ekl 13,65000 (Thirleen Lakhs Sixty-Five Thousard) Equity Shares, constitufing
25.31% (Twenty-Five Poind Theee One Percent) of the Vieting Share Capital of the Targed Company

Pursuant to the execifon of the Share Purchase Agreement, the Acquirers have agreed fo purchase the sakl Sale Shares from
the Pramaler Sellars.

The details af the Promater Salers who have antered info the Share Purchase Agreement with the Acquirers, arg as follows:

Hama and Addmss of the Mahar of Group Part o Datalls of Equity Sharesi¥oting Rights held by the
Promoder Seller Entity Promoten’ Promaoler Beller

Pramobes Pre-5PA Transaction Post-5PA Transaction

'3;““" Wo of Equity | % of equity | N of Equity | % of equiy
m;:-'::, Shares | sharehalding| Shares | sharshoiding

bir. Pavean Kumar Mzal
PAM: AAAPKMEESGH
Rasierd al | = 19,

Sgi Aparimeant

Gectar 13, Fohind, I
Marth ‘West Dalhi — 110085,
Dalnl, Incka,

Incivicual Mang s B, 75000 12.52% M M

ks, Kiran Mital
PAMN: ADGPM31 256
Razident &t | - 19,
Sal Aparimant
Sectar 13, Raohirg,
Marth West Dalhi = 110085, |
Dalhi, Indsa. |

A2% Mi Ml

—

Indivigual Mane feg 4,00,000

Hirdu Mana fes 2,80 000 5.38% ki Ml
LIndividesa
;an-i!ll

Pawan Kumar Misal HUF
FAM: AABHPAZEEN
Acling throwgh its Karta:
hir, Pavean Kumar fital
Rasident a1 | - 149,

Sal Apariment

Sechar 13, Raohini,

Marth West Dalhi — 110085,
Calhi, Indsa. |

Total 13,685,000 25.31% - .

Paost camgletion of she Offer formalities, the Promaler Sellers shall relinquish the control and management over the Tarw
Comparny in Tavor af the Saquiners, in ascondance with and in compliance r.*lh e provisions of Regqulation 314 ol SEEI (LODR)
Regulations, and shall be daclassified from th prommetar and promedar group’ category of tha Tangst Company subjact to recaipl
of mecessary approvass sequined in terms of Reguiakon 31AMD) of the SEB! [LODA) Regulaions ard the satsfacion of condBons
prastrbad hanain.

The Pramaler Seders have nat baen prahibited by SEBI from dealing in securiies, in tarms of dirsctions Esued under Section 118
of 1 SEBH Act or under any other reguiation made under the SEBI Act

BFORMATION ABOUT THE TARGET COMPANY

The Targat Comparry = & pubic Imitad company which was intoporaled undar the provesions ol Gompanies Act, 1855, under
the nama and shyle of Delta Indusinsl Resounces Limited, vide Cedificate af Incomporation beaning reqistration rumber "19685
of 1984-B5" vide cerificate daled December 19, 1984, and vide Cammencement of Business canicate dated December 19,
1984, esuad by Registrar of Companias, Dalhi, and Hangna Tha Carfficaba of Commentamant of Business was oblainsd on
Decemnber 22, 1584, The registered office of the Tarmet Compary is siuated at Shop Mo, 325, 3d Floor, Agoanal Plaza, Sactor
- 14, Rahinl, Morth East, Mew Deli - 110085, Incka, with he contact detalis being, E-mall Address ‘deftandid @ gmai com’, conkact
niember “+51-837E085634" and wabsile “wew.dilin ' The Targel Company bearing Corporate denlificalion Numibar
LS 0OL SR4PLCO19625 was listed af Delhi Stock Exchange, howaver, i pursuance of SEBI's oeder baaring referancs
riumber WIMPS4SMRIMON 014 dated Movemoer 19, 2014, recognition granted to Defhi Stock Exchange was wilhdrawn
Thareaher, the Tarped Company directly ool is sacunties listad on MSE] Limiled and BSE Limited.

The Equity Shares bearing 1SIM INEEE1001015, and Serip B0 TIELTA are presanlly listed on he Sock Exchanges, addilionaly
with & Sorip Cods ‘539586 with BSE Limited. The Terped Company has already established connecivity with the Deposilories.
Tha Emuiy Share Capial of the Target Company is as ollows:

BF. Particulars Mumbser of Equily Aggregate amount Vating
He. Shares of Equity Shares Share Capital
1. |Authorzed Equity Shane capital 65,00, 000 TE,50,00,000.000- 100.00%

(Simty-Five Lakhs) {Rupsss Six Crores and [Huntred Percen)
_ Eity Lakhs Dnly)

e e i i

100.00%
{Hundred Percent)

2. | lsgued, subscibed and paid-up 53,593,000 T5,38,30,000.000
Emuity Share capial (Fiffy-Threa Lakhs and | (Rupees Five Crores Thimy-Mina

Nimaly-Theee Thousand) | Lakhs and Thifky Thowsand Cinby)

Az on dade of (his Detaded Public Statemenl, the Targel Company doesn'l have
Arry partly paic-u equity shames;
Cutstanding instruments in wemanis, or options or fully or parly converfible debenlures/prefarence sharas’ amployes stock
oplions ale., which ane convestible inta Equity Shanes al a laler slage;
Equity Shares which ane forfeited or kept in abeyance;
Equity Shares which are subjeat o any lock-in chiigations;
Cuilslanding Equiy Shanes thal hava baen issued but ot lisfad on any stock exchangas,
Thee trackeg in Equety Shases of the Tangel Company has never been suspended on the Slock Exchanges,
The Equiy Shares of the Target Company are indrequently traded cn BSE Limiled within the meaning of explanaion proviced
in Regulalion 2{j} of the SEBI (5AST) Regulatiors.
Thaie Brigl anaudiled and limibsd revigwed fnancial stalemerts loe the 9 (MIne) monihs ending December 31, 2021, and e 6
(Six) manthe pericd ending Seplember 30, 2021, and the sudiled Snancial imormation for the Financial Yaars ending March 31,
2021, March 31, 2020, and March 31, 2019, ane as lollows:

fAmount i Lakhs excent Equly Share daia)

Partlculars Unawdited and Certified Financial Audited Financiad Statements for the
Statements for Financial Year ending March 31°
Hmnlurlénrﬂm peariad EIIW ;ﬂpﬂﬂd
e 51,““'"“&1 ro|en m,sﬁzi r 2021 2020 2019
| Togal Mevenug 161,74 40,73 118,18 A5 61 (757, el
| Mat Esmirgs or PrafitiLoss) after tax {15.90] 4.0z {11.68) {1.07] (14.11}
Earnings per Share (EPS) {0.28)" 0.09" (o232 10.02] A0.26)
Mal Warth 49003 | 500.48 | 502.03
Wal Anavahzed
DETAILS OF THE OFFER

Thaa Oiller is Being mads by tha Acquirers undar e prosisions of Requlations 3(1) and 4 al tha SEES {S45T) Repuaiions to acquira
up to 14,02 180 (Fouteen Lakhs Two Thousand One Hundred ard Elghty) Equity Shares, representing 26,007 (Twenty-Six
Pancent) of tha Vating Shara Capital, at a prics of 920 (Mina Aupaes and Twanty Paisa Only) per Ofar Shara from the Public
Sharehciders of the Target Company. Assuming full acceplance, e total consiceration payable by e Acquirers urder the Offer
&l the Olfer Price aggragatas ba $1,28)00,056.00- (Rupees Ona Craras Twanky-bina Lakhs and Filty-52 Only), pavable o cash,
in accoedance with the provisions of Regulation 4(14a) af the SEBI [SAST) Reguitions, subject to the terms and condiions 521
oul in tha Offar Dagumants.

This Cfler is being mede under SEBI (S45T) Regulations, o & the Publc Sharehoklers of the Tangel Company a5 on Thirsday,
June 23, 2022 other than the parties %o the Share Purchase Agreement under the provizions of Hequlabion TiB) of the SEEI
(SAST) Reguiatans,

This Céer is nof conditiang! upon any minmum leved of apceptance in tesms of the Bequizson 1901} of SEB! (SAST) Requlations,
This Offer is not 8 compe®ive bid in tams af the Regulation 20 of SEBI (SAST) Regulatians.

This Oifer is mid pussuanl b any giohal acquisiticn resuling in an ndines! acoussilion ol Bguity Shares al The Tangal Compary.
Tharg ane no condiions as siputated in the Shame Punchase Aprensen, the mesdrg of which would Be oulsce the ressonabbe
contral af e Acguirers, and in view of which the Ciler might be withdeawn under Regulation 23(1} of the SEBI (SAST) Regulations.
Thea Eiquity Shanes al the Tamgal Gomparmy 10 be atquirad by the Acquirars anra Tuly paid up, ree Trom all liens, chargpas, and
encumbrances and togather wih the rghts afiechad therede, including all rights to dividend, bonus and nghts affer declared
Eharenl,

The Manager does nol hold &y Equaty Shanes in the Targel Company as on Me date of appoiniment & Manager 1o the Offer
Tha Manager hareby daclares and undertakas thai, it shall not daal in the Equity Shares of the Target Company during e pariod
cornmencing from the dase of ther appoinimant as Manager until the expiry of 15 (Fiftean) Days from the date of ciosune of this
Cifer

Tor the best of the knowiedge and beliel of the Acquiners, as on the dabe of this Delailed Publc Statemenl, thene are no statulony
or ather agprovals reguired 1o implement $he Otler obher than &3 indicated in Paragraph VIl of this Detaled Pubilic Statemend,
B ary alher sylultey approvals ang raguired of became appicable pce to complation af tha Offer, the Cler would be subjss!
to the receipt of such other statutory approvals. The Acguirars will not proceed wish the Ofler in the evant such statutory spprovals
ane nedtuged in fers of Regulaticn 23 of the SEBI [SAST) Reguiatons. In the evert of withdrawal, a public anraunsemel wil
bz made within 2 [Twah Working Days of such withdrawa! in the Mewspapars and such pubkc enncuncemant wil also be send
o SEB Stock Exchanges, and %o the Tarpet Company & Nls registered office

10,

11

13,

14,

15,

16,

.

Ll

The Acquirens do ral kava amy plars % sisrale any signilicant assals of the Targal Compary whatbar by way of sak, leass,

encumbrance, or otherwise for a period of 2 {Two) years except in the ardinary course of business. The Target Campany's future

policy for disposal of its assats, & amy, within 2 [bwo) years from the complstion of Offer will be decidad by #s Board of Dirsciors,
subpect b the applicable provisions of the law and subject to the approval of e sharehoiders through Special Resoliiion passed

by wany of postal baliod and the ralios far such postal Balof shall contain reasons as to why such alienalion & neoessany n tams

of Regulalion Z5(2) of SEBI (SAST) Requlaliprs

This Detziled Public Sialemend is being publshed in the following rewspapers:

Hewspaper Language Eailian
i Fiancial Express _Engish All Editians
Jansatta Hindi &ll Ecitians
Jansalta Hindi Delhi Ediion
Mumbai Lakshadeap farathi Mumbal Edition

The Publiz Sharehoiders who Bender their Equity Shares in this Ofter shall ensure hal all the Equity Shares vakdy enderad by
Iy are Ersd froen &l lienes, chasgas, and ancumbrancas and fogather wilh the nghls atlachad theseto, induding all rghts o
dividend, borus and rights affer declarad thereod, and in accordanca wilh the lerms and condifions s& forth in this Dedailed Public
Stalemant, and as will ba set out in tha Offer Documents, end tha tendering Public Sharshelders shall have obtainad all necessany
cornsants fiar it %0 sl the Offer Shares on 1he foregoing basis

If e aganegabe number of Equity Shares valdly endesed in this Offar by the Pubic Shamsholders, s mor than the Ofter Sz,
than the Equity Shanes validly tendered by the Public Sharaholdars will be accepled on & proporficnate basis, n consuliation with
the Managar.

A3 per Requdation 36 of the SEBI (LODA) Requasions read with e 194 of the SCRR, the Targat Compary & requined 1o maintzn
a Peasl 25005 (Twenh-Froe Parcanl) publc sharehokling s delermingd in accordance with fhe SCRA, an a cordinuous basis
for listing, Upon complation of e Ofar and The urdadying ransaction pursuand 1o e Share Punchase Agreament, Be public
shareholding iz not emisagad bo fall bakow the requirad minimum public sharebakding.

If the: Acquirers acquire Equity Shares of the Target Company during the period of 26 (Twerty-Six) waeks after the Tendering
Pered al & price higher San the Cier Price, then the Acguirers shall pay the ditierence Detwesn the highest acquisition price
ard e Ofter Prices 80 all Public Sharebakdors whasa Ofles Shanes hawe been accaplsd i the Ofter wilhin 60 [Soky) days from
ther dlale ol such acquislion. Howaver, na swch dileranca shal b paid il such acquistion is made undar ardlhes apen offar undar
the SEBI [SA5T) Regulations, o pursuant to Securifies and Exchange Board of India (Delisting of Eguity Shares) Regqulations,
2021, including sub=equent amendments thereda, or opan market purchasas made in the ordinary course on the stodk exchange,
ot being negatiated acquisition of Equity Shares of the Targed Company i any form.

The payrend of consitenion shal be made o &l Be Public shansholdeans, who Fave tandansd thair Equty Shades in acceplanca
of tha COiter within 10 (Tan) Warking Days of the expiry of the Tendering Periodl Credit for considerafion wil be pad bo the Pubdic
Sharsholdars wha have validly tendered Equity Sharas in the Offar by crossed account payee cheques/pay ordar'demand dmfs!
electonc Sranster, Itis desirgble that Publc Sharehakders provide bank detzls in the Fom of Azcaptance cum Acknoaedgement
an that fe same can be incomporzied in fhe chequesdemand drafipay order

BACKGROUND TO THE OFFER

The Acquirars have entered imo & Share Purchase Agreemant with the Promoter Sellers with an inient 10 purchasze 13,685,000
(Thirteen Lakhs Sicy-Five Thousand) Equily Shares, consiiuling 25.371% (Twenly-Five Painl Three One Pement) of the Weting
chare Capital of The Tamgel Company aong with conirad in fams of Regulations 3 (1] and 4 ol the Tangel Comparey, af a price
of A0 (Mine Hupaes and Twerty Paisa Onlyl par Sala Shase aggragating o 71,2558, 000,00/ {Bupesas Oneg Crose Twanky-
Fiva Lakhs and Fithy-Exghl Thousard Orly), pavabile Snaugh banking chanrsibs subject ta such lerms and condiions as membaned
in fhe Share Purchase Agraemeant and subject io Acquirars maintaining Sheir sharehalding within the limits prezcrioed for minmum
public sharsholding with the acquisition will result in the charge in condrad @nd maregemant of the Tanget Company, the datgils
of which are specified as urder:

Pramaler Sallers Acquirers
Hame of the Promoter Seflers Mo. of % af Mame of the Acquirers Mo. of % of
E I Erquity E

mm gf‘:r:yd Ehares Ehil:tli.ﬂ

Viting Yoling
Rights Rights
Wr. Pawan Kumar. Mittal B7S000 |12.52% | Mr Geuray Gosl 220100 | 4.08%
M. Kiran Mitial 400,000 | T.42% M. Rakesh Kumar Goel 704,400 | 13.06%
Pawan Eumar Mizal HUF a0 000 | 5.38% K, Saprabh Goal 23500 | 5 54%
P Harsh Gupta 8E000 | 1.83%
Total 13.65,000 | 25.31% Tatal 13,65,000 ] 25.31% |

The Promoter Sebers have (mevocably agreed 1o frelnguisn the management coniral of the Targel Company in fawor of fhe
Auiners, suoject ¥ e receipt of all the necessary approvals and 1he Acquirers completng all 1he Ofter famaliies. Uipon
complation of ke Oftar, the Promaler Saliess shall ceasa o ba promaolens of e Tangal Company and the Acguirars shall bacoma
the new promalers of the Target Company, subject to complianca with conditions stipuisted in Reguiafion 314 of the SEBI [LOCA)
Regquiations.

The prime cbject of this Offer is to acquire substantial Equity Shares and Voling Rights capital accompanied by contnol over the
Target Compary, Tha Acquinees infend 80 axpand the Target Company's busness actlias by camang on addional business for
commeial reasans and operafional alfickncias, The Acturers reserve tha rght to modily tha prasent shructune of the businass
in & manner which & usslul | the larger inferest of the sharaholdars. Any change in tha siruchure that may be camed oo, will
b in sccordance with appicable laws.

EQUITY SHAREHOLDING AND ACGUISITION DETAILS

The current and proposad sharsholding pattem of the Acquirers in the Target Company and the detais of the acquisition ane
gs ollows:

Details Arquiners
Mumber of % of Vating
Equity Shares | Share Capital
Shanshoiding as on the Public Announcemenl dabe il | Hi
Eguity Sharas acquired betwsaen the Public Announcament data end the Deladed |
Public Statement date hél |
Equly Shares acguinsd through Share Purchase Agreamen 13,65,000 e5.31%
Equity Shares proposed to ba acquired in the Orifer 14,02,180 26.00%
Post-Offes Sharehalding on cluted basis on 106 (Tenth) Working Day afler clasing o
Terndesing Pariod" &7 67,180 B1.31%
* Assuming & the Equity Shares which are offerad are acespied i s Offer.
QFFER PRICE

The Equity Sharas baaring 15IN 'INEGE1D0T01E, and Scrp ID DELTA' are presenlly lefad an the Stock Exchanges, additianally
with 8 Sonp Cods '539506° with BSE Limited. The Target Company has already established connectvity with the Depositones
Thiz trading humsrver in the Equlty Shanes af the Target Company on BSE Limited having naticewide (rading serminal based on
Irackng wolume cuing the 12 (Twelve) calendar months pios 1o the moeen ol the Public Arnauncement Sahurday, May 09, 2021
] Ea1ur"a}' April 30, 2022, have bean abtamed from www bzaindia com, a5 givan below:

Stock Total nc. of Equily Shares traded during Total no. of Wsted Annuaiized trading
Exchange the 12 (twaive) calandar months prior io Eginty Shares lurmavar (as % of Equily
the month of the Pubic Amnowncament Shares sted)
BSE Limubed 281428 £3.03,000 5.22%
(T Lakhs Exghty-One Thousang Fawe {Fifty-Thrae Lakhs and (Frve Podat T T
Hundrad and Tweniy-Eighi] N-ms.lr Threa
Ip—— [RE T ——— |-'?|:JI.IH|1|:-‘| - s 10—

E-asg.l l.ﬂ II*:a l1|ui'lrn|'1:|"l prmua:l ':'Il:l'.'l'l."i.l tha EIJ.II"p' :-h:l.rea ol IIIE Tarwl Campany arg II-f'E'qui‘rﬂ_'f' L:u:l-u.. an E-E_ Limiled in
accordance with the provisians of Regulaton &1 of tha SEBI (5A5T) Regulations

The Cffar Prica of ¥8.20/- (Mine Aupees and Twenty Paiza Oinly) is ustified in temms of Regulation & of the SEB| [SAST) Raguaions
being mone than highest of fe lollawing

5r. | Parliculars Price
Mo,
a) | Megatlated Prce under the Share Purchase Agreement afiracting the oblgations o 70.20:-

(Mire Aupees and
Twanly Paisa Oinly

rake & Pubdc Armouncement lor the Ol

8 | The valume-weighied average price paid or payvable for acquisitionis) by the Acguirers,

dunng the 52 (Fifty-Twio) weeks mmadiately praceding the date of Publiz Annaurcament Hiot Applcahle
& | The Righesd prce paid of payabe lor any acauesilion by the Acquiers, dunng the 26

(Twerty-Sid) waeks immediataly praceding tha dale of Publc Anncuncemer Hiod Apolcabla
di | The wolime-weighted average markst price of Equity Shares for & penod of B0 [Siaty) frading

s immediatedy preceging lhe date of Publc Anncuncement as raded on BSE where the

rExrmum wiume of Iading i (he Equily Shares of Ihe Targel Gompany are recorded during

such period, providad such shares ara frequenlly Iraded Mot Apolcabla
&) | Whers the Equity Shares are nof freguently tradad, the pnce defermined by the Acqurers 0,20/

(Nine Aupess and

and e Manager consicenng valuation parameters per Equity Share including, book value
Twenty Paisa Only)

comparabse rading muphes, ard such olber pararibies &5 ame cuslomdy for sabuabion of
Equity Sharas

‘Charfered Accourant Bhavesh Mansuvhbhal Rathod, Proprisdor of Bravesh Raffad & Co. Chartensd Accouniams, baarng
Fiom Regisiranon rumbar 1420450, 1887 Registersd Valuer Regisiratian apmber \BEUPH-IAP-B01 20020 18-200 1 510
and having bz aifica af A01, Shelter Co-oevabive Housing Socaly Limfas, CSC Asad, Oppasite Shakn Magar, Daflzar
{East), Mumbai - 400068, Makarasfira ncha Wil Emai address bairg imlor cabfraiesh @ grad oo, Brough s vakuation
reiont bagnng DDW Z271 81 5840GRIMAGES" daled Wednesday May 18, 2022 has ceifed fal the fair value of the Equiy
Sharg of Targst Campany 15 R.205 (Nins Rugess and Twenly Paiss Onlyl psr Equily Share.

In view ol fe parametess consklered and presented in the 1able abave, In e opirion of the Acquirers and ”&’IHQET fiy the Ofer
tha Offer Price ol T2.20 (Mine Aupess and Twenty Paisa Only) por Eguly Share being the highest of the prces mentoned aboe
i jusified in bamns of Ragudaten 8 (2) of Mg SEEBI (585T) Regulations and is payabls in csh,

There hewe bean ne corparale actions underaken by tha Target Compary wamaning adjustmeant of any of the relavant prica
paramesers under Regulation &5 of the SEBI (SAST) Regulations. The Offer Price may b2 adjsied i the event of any comerate
actang like bonus, nghis issue, SI0CH SE, porsaldation, diicknd, oemangers, and reduchon e, whene the recon g for
eftecling such comporale athons lalls batween (he dabe ol e Dabsled Public Slatement up % 3 (Threa) Working Days poor o
tha commencamant of the Tendeving Paricd of Fe Cffar, in accordance with Regulalion 8 (9] of the SEBI (5A5T) Ragulakons.
Theze has bean no revision in the Offer Price or to the size of this Offer as on the date of this Dedailed Public S2atement. In case
od any reyison in the Ofer Prica or Offer Sze, the Acquirers would comply with Regidation 18 and all ofher applicable provisions
of SEBI {345T) Reguiations

An ugward revision in the Ofar Price or fo the siza of this Offer. if any, an account of compating affers ar othersise, will ba done
&t any fima prior to the commencemend of the last 1 (One) Warking Dey before the commencemant of the Tendering Parod in
accordiance with e provisions of Regulation 1814} of fe SEBI (3AST) Regulatiors. In Se event of such revision, e AcgUrers
shal: () make comesponding increases to Me escrow amounts, as mane parlicukary setou in Paragraph V(B of his Detaled Public
Stalemant: i) make a public announcamenl in tha Nawspapens, and (i} simuBansausly wilh e issue o such announcement
infiorm SEBE, Block Exchanges, and the Tamgal Company ai its registarad office al such revision,

If the: Acquirars acquire Equity Shares of the Target Company duning the period of 26 (Twenty-Six) weeks after the Tandaring
Pericd al 8 price fighes 1han the Ofer Price, the Acquiners will pay the difference between the Fgnest acuishion prce and the
Cffer Prace, to 3l Publlc Sharehoiders whose Equity Shares have Deen aceepted in the Ortler within 60 (sixtyh cans from the date
of guch acquisiion. Howevar, mo such dMarance shall be paid if such acquesilian is made undar analber Open Oler undar SEEI
(SAST) Regulations, or pusuEnt bo Secudlias and Exchange Boasd ol India (Defisling of Equity Shares) Rapuiations, 2029, ar
open markal prcheses mada n the crdinany cowse on the stock exchanpas, not baing negotisted scquisition of Equity Sharas
of the Targed Compary in any kamm,

FIMANCIAL ARARANGEMENTS

Ini tarms of Regulation 25(1) of the SEBI (SAST) Regulatians, the Acguirers have edeguate Enancial resourcas and have made
firm financial arargements for Te implementation of the Ofer in full cul ol their own sourresd Net-worth and ng beromings from
any Bank and’ or Financial bnslitulions are ervizaged, by Charlered Accounlant, Kemeal Garg beanng membearship numbar
'$IAETT, propriglor of Mis G Kamal & Asseciates, (Chamared Accounbalsh Deaning lim registaation rumber 0257350° having
thair offica located at 623, First Floor, Seclor-5, Veishal, Ghaziabad - 201010, Uttar Pradesh, india, with condact delgils being
'+31-B30B40047= 507 BITIZZY, and E-mail Acdress baing xamalgarpead holmailoom’ vide candicales dated Safur-ﬂ:ti.'.
Apnil 30, 2022, has cerified that sufficient resources are eveilable with tha Acquirers, and for fuliiling their Offer abligesions in full
The maximum cansideration payable by tha Acquirars to acquire up fo 14,02 180 {Fourieen Lakhs Two Thousand One Hundred
and Eighty) Equity Shanes, representing 26,000 (Twenty-Six Percent) of the Vating Share Capital of the Tamet Company at the
Offiar Price of 29200 [Ming Rupeas and Twanly Paisa Only} par Offar Share, assuming full accepdance of the Offer apgragaling
to ¥1,26,00,056.00~ (Rupees Une Crone Twenty-Ning Lakhs and Fifty-Six {fmlu In accordance with Reguiation 17 of e SEE
{SAST) Requlation=. the .!u:::urers have opened an Escrow Accourt under tha name and style of 'DELTA - Open Offiar Escrow
Account' with Kotax Mahindra Bank Limited and have depasied an amount of $40,00,000,005 (Rupees Fordy Laihs Only) e

maore fhen 25.00% of the tole! cansidaration payabde in the Offer, assuming full accaplance.

The Manager is duly autharzed 12 operale tha Escrow Account ba the exdizion ol all alhars and has been duly ampovwsarad o
realize the value of the Escrow Accourt in sems of the SEBI (SAST) Regulations.

Baszad an the aioresaid fnancial arangesments and on e confirmations raceived from the Ezcrow Banker and the Charered
Actoanlant, |.|'HZI Managar & satehied about B abity of the Acquiners & haill eir obligations o resgect ol ks Cifarin accondands
with the prowisians. of | {3AET) Regulations,

Ir case of upwesd revisian of tha Offer Prica andioe tha Offar Size, the Acguirers would dapesil appropriate addticnal amourt
inta an Escrow Account 1o enswe comgliance with Reguiation 18(5) of the SEBI (SA5T) Regulations, price to eflecting such
revision,

STATUTORY AND OTHER APPROVALS

A5 on the date of this Defaled Public Statemeant, % the knowledge of the Acguirers, there are no stahusary approsals reguied
to coenpleta this Ofler. Howeves, in case of any such siahsary approvals ane required by the Acguirers kater before the expiny of
thir Terdderireg Perod, ihis Ofer shall b subpact 1o such approvids and the Aoquiners shal make e neckisany appleaions for
stach shxlutary approvals,

All Pubdic Shareholders, including non-resident holdars of Eguiy Shares, must cblain &l reguisite approvals requirsd, if any, o
tenger the Offer Shares (incduding withcun Emiation, the appeovel from the Resere Bank of India) and submet such sponovals,
aong with the ather documends requined o accept this Offer, in the event such approvals are not submified, The Acquirers resene
the right & reject such Equity Shanes tandared in this Offer. Furthear, il the hoiders of the Equily Shares who ana. nol persons
rasiderd in India had nsquined ary approvals lincluding form the Regerve Bank ol Inds, ar &y alher raguisony body) in respec
of the Equity Sharas hefd by tham, fhey wil be requirad fo submil such previous approvals, that they would hawe obfained for
halding the Equity Shares, to tender the Cfer Shares, along with tha other documeants required to be tendered 1o accapt this
Cfer. In e event such approvals are not submitted, the Acquirers reserve the right %o reject such Offer Shares,

Thae Aciuinats shall completa ol procsdures meialing 1 paymant of considaration undar his Ofler willin & panicd of 10 [Ten)
Velorking Dlays from [he dada of axpiny of tha Tendenng Peviod $o thase Public Sharehaoldars who hawva lendered Equily Sharas
end are found wald and are accepted for acgusition by the Acquirers.

financi“. epi .in
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CIN:L7T4110DL1992PLCT116773

EXTRACT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER & YEAR ENDED 315T MARCH, 2022

{F n Lakdin) : DECHAINJAC BOARD T DECHI'SARKAR
PARTICULARS STANDALONE CONSOLIDATED 5T OFFICE OF THE ADDL. CHIEF ENGINEER (M)-10 7. r
QUARTER ENDED YEAR ENDED QUARTER ENDED I YEAR ENDED =f= ="|= TENDERING DIVISION (M)-10, ROOM NO. 103, 1st FLOOR, ENGINEERS BHAWAN, @
31-03-2022 | 371-12-2021 | 31-02-2027 | 31-03-2022 | 31-03-2021 | 31-03-2022 | 31-12-2021 | 31-03-2021 | 31-03-2022 | 31-03-2021 e NEAR MOOL CHAND CROSSING, ANDREWS GANJ, NEW DELHI-110049
AUDITED | UMAUDITED | AUDITED AUDITED AUDITED AUDITED |UMAUDITED | AUDITED AUDITED AUDITED ‘--" Mail:- eetm10.djb@gmail.com. Mob.- 9650291341 gy v ok
Tatal Income from operations 2581308 | 2071040 | 2081294 | 11342744 | ons4450 | 3093534 | 2324924 | 2081204 [ 12107954 | 9054450 P ~NIT No. 18/EE (T) M=10/2022-23
Met Profit for the period (before Tax, Exceptional and / or| 282243 1.992.31 3,464 B3 11,606.38 5.078.57 4093272 2,341.62 3,4464.83 14,065.99 507857 —PressTender ————
Extracrdinary itemns) CH Name-of work r—Reserve | Date of release of tender-in—Last date-and time for download & RTGS
Met Profit filoss) for the perod before Tax (affer Exceptional | 262243 1,992.31 3484 53 11,606,326 SO78.57 493272 234162 3,464 83 14,065,993 a,078 57 No. price e procurement solution through e procurement solution
amd / ar EHTI’EEI."C"I'IEF',‘ iTems] 1+—1Dredging-of -batance quantity of sitt-from-River-Yamuna—ttemrate 2022-DJIB—222669—1 4.6.2022
Met Profit /(Loss) for the period after Tax (after Exceptional|  2,155.86 147821 252676 8,707.02 3. 70662 181612 1,547.72 252172 10,476,19 3,707 58 near intake at Wazirabad water works. (Re-invite) 20.5.2022 upto 2.00 PM
and/ or Extracrdinary items) - _ _ | __l = NIT No. 19/EE (T) M-10/2022-23 :
Taral Comprehensive Income for the perod [ Comprising  Profit] 215247 147653 253506 a,715.04 4. 609,62 381381 1,539.95 2.536.03 1047850 461058 ——PressTender————
#{Loss) for the perod [ after Tax ) and Other Comprehensive S. Name of work r~~Reserve | Date of release of “tender in-Last date and time for download & RTGS
Income { after Tax ) ) No. price e procurement solution through e procurement solution
F‘.i,l'\-l,‘l Lo E'L]U“::r' Share Ca |.'|||.i.t| {Face v\."'."."‘ Ur + lll:'.ll E'i.l-'i.h] 2.3n447 &aad47 220321 2.3El4d? ECUE 21 a4 47 R L 2..:3:-21 2and 4T 220321 1+—Construction—of -CEO, DIB—CampOffice—atJatVihar 4791316/~ 2022-DJIB—222668—1 3:6:2022
Earnings Per Share (EPS) (of 2 10/~ each) on Net Profit (Mot under EE(M)-41 (AC-41 Jangpura) 20.5.2022 upto 2.00 PM
annualised) Further details in this regard can be seen at goviprocurement.delhi. goviin.
- Basic and Diluted 346 £.25 11.47 3622 16.82 16.75 G.55 14.47 45.98 16483 ISSUED BY P.R.O. (WATER) Sd/- (B.N. Gupta)
ETHER T - Advt. No. J.S.V. 131 (2022-23) EXECUTIVE ENGINEER (T) M-10|

Mote: STOP CORONAVIRUS
1. The above is anextract of the detailed format of Financial Results for the Quarter and year ended March 31, 2022 filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligation: Disclosure “WEAR MASK, FOLLOW PHYSICAL DISTANCING, MAINTAIN HAND HYGIENE”

Requirements} Regulations, 2015. The full formats of Quarter and Year ended financial results are available on the website of the Stock Exchange (www.bseindia.com) and also on the Company's website:

www. bestagrolife.com
2 The above results have been reviewed by the Audit Committee and approved by the Board of Directors at its mesting held on May 23, 2022, The audit has been conducted by statutory auditors of the Company .

anl they have issued their Audit report with an un-maodified opinion SHAREHOLDERS OF
3. The Board of Qirectoss at their meeting held on May 23, 2022 have recommended a final dividend of ¥ 2/- (20%) per equity share of T 10/ each

o Bt Acraite imited INDERGIRI FINANCE LIMITED
Vimal Alawadhi Corporate Identification Number: L65923MH1995PLC161968;

Flace: New Delhi Managing Director Registered Office: Office No 327, 3rd Floor, Goyal Trade Centre, Near Sona Talkies, Shantivan, Borivali (East), Mumbai — 400066, Maharashtra, India;
Date: May 23, 2022 Dir: 01260082 Contact Details: 022-23280515; Website: www.indergiri.com; Email Address: info@indergiri.com.

Open Offer for acquisition of up to 13,15,860 (Thirteen Lakhs Fifteen Thousand Eight Hundred and Sixty) Equity Shares representing 26.00%
(Twenty-Six Percent) of the Voting Share Capital of the Target Company held by the Public Shareholders in accordance with the provisions

This is only an advertisement for information purposes and not for publication, distribution or release directly or indirectly outside India, Not for release in the United States. This is not an announcement for of the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, and subsequent
the offer document. All capitalized terms used and not defined herein shall have the meaning assigned to them in the letter of offer dated April 8, 2022 (the “Letter of Offer” or "LOF") filed with the stock amendments thereto, at an offer price of 310.30/- (Rupees Ten and Thirty Paise Only) per Equity Share, made by Roshan Shah (Acquirer 1),
. o ._ . : ; i v = = T L : Anand Devendra Tiwari (Acquirer 2), Wunnava V Shanker (Acquirer 3) and Mohit Agarwal (Acquirer 4) in accordance with the provisions of

exchanges, namely BSE Limited ("BSE™) and National Stock Exchange of India Limited ("NSE" and together with BSE , "Stock Exchanges™) and the Securities and Exchange Board of India ["SEEI"). Regulations 3 (1) and 4 of the SEBI (SAST) Regulations (‘Offer’).
This Pre-Offer Advertisement cum Corrigendum to the Detailed Public Statement (‘Pre-Offer Advertisement') is being issued by CapitalSquare Advisors
Private Limited (‘Manager’), for and on behalf of Roshan Shah (‘Acquirer 1°), Anand Devendra Tiwari (‘Acquirer 2'), Wunnava V Shanker (‘Acquirer
3), and Mohit Agarwal (‘Acquirer 4) (Acquirer 1, Acquirer 2, Acquirer 3, and Acquirer 4 are hereinafter referred to as the ‘Acquirers’) pursuant to and
.L'E'J. in compliance with the provisions of Regulation 18 (7) of the Securities Exchange Board of India (Substantial Acquisition of Shares and Takeovers)
Regulations, 2011, including subsequent amendments thereto (‘SEBI (SAST) Regulations’), for acquisition of up to 13,15,860 (Thirteen Lakhs Fifteen

Thousand Eight Hundred and Sixty) equity shares of face value of ¥10.00/- (Rupees Ten Only) each (‘Equity Shares’), representing 26.00% (Twenty-

Six Percent) of the Voting Share Capital of Indergiri Finance Limited (INDERGR’ or the ‘Target Company’) from the Public Shareholders of the Target
pr 0 pTe C h Company at an offer price of ¥10.30/- (Rupees Ten and Thirty Paise Only) per Equity Share (‘Offer Price’) payable in cash (‘Offer’).

This Advertisement is to be read in conjunction with the (a) Public Announcement dated Wednesday, March 09, 2022, (‘Public Announcement’), (b)

Detailed Public Statement dated Monday, March 14, 2022 which was published on Tuesday, March 15, 2022 in the newspapers, namely being, Financial

Express (English daily) (All Editions), Jansatta (Hindi daily) (All Editions) and Mumbai Lakshadeep (Marathi daily) (Mumbai Edition) (‘Newspapers’) (‘Detailed
Public Statement’), (c) Draft Letter of Offer dated Tuesday, March 22, 2022 (‘Draft Letter of Offer’), (d) Letter of Offer dated Monday, May 16, 2022,
along with the Form of Acceptance-cum-Acknowledgement and Form SH-4 Securities Transfer Form (‘Letter of Offer’), (e) Corrigendum to the Letter

: g " R i Chpeer iy o : i ; I : : - : i P of Offer dated Monday, May 16, 2022, which was published in the Newspapers on Tuesday, May 17, 2022 (‘Corrigendum to the Letter of Offer), (f)
Qur Company was originally mcorporated as Minefields Computers Private Limited, a private imited company at Mumbai, Maharashira, under the Companies Act, 1956 and received a certificate of incorporation from the Recommendations of the Committee of Independent Directors of the Target Company dated Saturday, May 21, 2022 which was published in the

Registrar of Companies, Maharashira at Mumbai (RoC) dated June 27, 2013, Subsequently, our Company converted o a public limited company pursuant to & special resalubion passed by the Shareholders of our Newspapers on Monday, May 23, 2022 (‘Recommendations of IDC'), and (g) The dispatch of Letter of Offer confirmation advertisement dated Monday,
Company on Novemnber 25, 2014, and the name of our Company was changed to Minefialds Computers Limited and recaived a frash certificate of incorporation from the RoC dated Decamber 22. 2014. Thereaftar, pursuant May 23, 2022, which is being published in the Newspapers on Tuesday, May 24, 2022 (‘Dispatch Confirmation Advertisement’). (The Public
b the crders of the High Court of Judicature at Bombay and the High Court of Judicature at Gujarat dated April 30, 2015, approving a Scheme of Arrangement, the name of cur Company was changed from Minefields gnnounﬁecr:nerf].t, DQta”?AddPUb,“C Statem%ntF,’ Drg}f Le}\tgr of Offer, LetteL of foﬁr, Cofrngec?dum tohthgol;?ttelr)of Offer, F?ec%:nmggdahpns of IDCB and
Computer Limsted to Majesco Limited, and received a fresh cartificate of incarparation from the RoC dated June 12, 2015, Subsequently, pursuant to the acquisition of contro and substantial sharshalding of our Company by pLIJSt“)Fiiztf(]:ed ignt”g]?\ltlec\)/\r/\spagzgsemem and Pre-Offer Advertisement are hereinafter referred to as the ‘Offer Documents’). This Advertisement is being
our Pramater from the erstwhile managament of our Company, the name of our Company was changed from Majasco Limited to Aurum PropTech Limited pursuant o a special resolution passed by the Shareholdars of our 1 The Offer Price of 210 36 - (Ru . . . . . L .
- x : ! ; : : il . .30/- (Rupees Ten and Thirty Paise Only) per Equity Share is payable in cash. There has been no revision in the Offer Price.
Company on September 6, 2021, and a fresh certificate of incorporation was issued by RoC dated October 1, 2021. For details of changes in the name of our Companiy, see 'General Information ' on page 36 of the LOF. Further, kindly note that the Acquirers have made an application with the Reserve Bank of India for change in control and management of the Target
Registered Office: Aursm Building Q1, Gen-4'1, TTC Industrial Area, Thane Belapur Road, Ghansoli, Mavi Mumbai, Thane, Maharashtra - 400710, India. Contact Person: Neha Sangam, Company Secretary; Company. However, as on date of this Pre-Offer Advertisement, the Target Company is yet to be in receipt of the necessary approval from the Reserve
THETT AR S0RA 1748, Bl = sy ogiecl i Wit e w i kg, orpiaiae chwilicaon Nembi: LTZIUNE 20 1PL-2U pursuant o the Share Puchace Agreoment Except o being  t6coipt of e approvl o the Resense Bark of ndia, here at 1o olher statutoy
. approval(s) required by the Acquirers to complete this Offer. In accordance with the provisions of Regulation 18 (11A) of SEBI (SAST) Regulations,
nun PRGMDTEH‘ AURUM PLAT'Z IT FHI“ATE UMITED i gt the timg of making. payment to the Eligible Public Shareholde_rs who have tendered their Equity Shares in the said Offer, the Target Compa_my
ISSUE OF UP TO 4,29,44,533 PARTLY PAID EQUITY SHARES OF FACE VALUE % 5 EACH (RIGHTS EQUITY SHARES) OF OUR COMPANY FOR CASH AT A PRICE OF % 80 fail o receive the requisie approval from the Reserve Bank of India, then in such an event, an application shall be made to SEBI seeking extension
2 of time from making payment to the said Public Shareholders, subject to ensuring revision in the Offer Price by addition of the delayed interest at
PER RIGHTS EQUITY SHARE HSEUE PRICE) [IHELU DING A PREMIUM OF ¥ 75 PER RIGHTS EQUITY SHARE), AGGREGATING UP TO ¥ 34,355.63 LAKHS (ASSUMING the rate of 10.00% (Ten Percent) per annum on the Offer Price. For further details relating to the Offer Price, please refer to the Paragraph 6.1
FULL SUBSCRIPTION AND ALLOTMENT AND RECEIPT OF ALL CALL MONIES) ON A RIGHTS BASIS TO THE EXISTING ELIGIELE EQUITY SHAREHOLDERS OF OUR ) $ﬁ9"&”'”9 9{; pagfel 2d1 of t:e tLgtF” t°f Offfetfﬁ el C ravs opina et e Ofer Prce of 210,30/ (Rupees Ton and Tty Paise O
. e Lommitiee ot Inaependent Directors of tne larget Lompany have opine at the er rrice o .oU/- (RUpees len an Irty Faise only
COMPANY IN THE RATIO OF 3 RIGHTS EQUITY SHARES FOR EVERY 2 EQUITY EHhRE{SJ HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DﬂTE, is fair and reasonable in accordance with the provisions of SEBI (SAST) Regulations, which was approved on Saturday, May 21, 2022, and published
THAT IS ON THURSDAY, APRIL 14, 2022 (RECORD DATE) (THE ISSUE). THE ISSUE PRICE FOR THE RIGHTS EQUITY SHARES IS 16 TIMES THE FACE VALUE OF THE on Monday, May 23, 2022, in the Newspapers.
EQUITY SHARES. FOR FURTHER DETAILS, SEE ‘TERMS OF THE ISSUE' ON PAGE 448 OF THE LOF. 3. This Offer s not a competing offer

4. The Letter of Offer has been dispatched to 1,477 (One Thousand Four Hundred and Seventy-Seven) Public Shareholders of the Target Company

BASIS OF ALLOTMENT whose names appeared on Tuesday, May 10, 2022, being the Identified Date, through:

a) Electronic mode to all the Public Shareholders whose e-mail addresses had been registered with the Depositories/Target Company on Monday, May

The Board of Dirsctors of our Company thanks all Investors for their responsa lo the |ssue, which opaned for subscription on Tuesday, April 26, 2022 and closed on Tuesday, May 10, 2022 and the last date for On Market 16, 2022.
Renunciation of Rights Entitlements was Thursday, May 5, 2022, Ouf of the total 14,618 Applicabons for 4,56,34,534 Rights Equity Shares, 1,419 Appécations for 3,89,794 Rights Equity Shares were rejected due to b)  Speed post to those Public Shareholders who have not registered their e-mail addresses with the Depositories/Target Company, or whose Emai
technical reasons as disclosed in the LOF, The total number of valid Applications received wers 13,199 for 4,52, 44, 740 Rights Equity Shares, which was 105.36% of the |ssue. The Basis of Allotment was finalised on Monday, Addresses are inactive on Wednesday, May 18, 2022. ' _ .
May 16, 2022_in consultation with the Lead Manages, the Registrar to the |zsue and the Designated Stock Exchange i.e. BSE. The Rights lssue Commitiee of the Board of Directors aliotied 4,29,44,533 Rights Equity Shares 5. Please Epte that &Bl Sclgloyt of thebLeFt%( of OfferR alqntg WItrtl otherllolzfe; Documents gr«’\a/I also avaltlable and .aiclcessmle. on the websites of SEBI at
to the successiul Applicaniz. In the lssue, no Rights Equity Shares have been keptin abeyance. Al valid Applicabions after technical rejections hawve been considered forAlloiment. www.sebi.gov.in, at www.bseindia.com, Registrar at www.linkintime.co.in, and Manager at www.capitalsquare.in. o
] i NELLY 6. Public Shareholders are required to refer to the Paragraph 8 titled as ‘Procedure for Acceptance and Settlement of the Offer’ beginning on page
1. The breakup of valid applications received through ASBA (after technical rejections) is given below: - 25 of the Letter of Offer in relation to the procedure for tendering their Equity Shares in the Offer.
Applicants Number of valid Mo. of Rights Equity Shares accepted and No. of Rights Equity Shares accepted and allotted Total Rights Equity Shares Instructions for Public Shareholders
applications received allotted against Rights Entitiement (A) against Additional Rights Equity Shares applied (B) accepted and allotted (A+B) a) In case the Equity Shares are held in physical form
i - o o T B Public Shareholders holding Equity Shares in physical form may participate in this Offer through their Selling Broker by providing relevant information
i Eliggble Equity Sharehiiders 1 15762 1 2,63,63.468 1 1.43.20,398 1 406,83 867 and documents as mentioned in Paragraph 8.9 titled as ‘Procedure for Equity Shares held in physical form’ beginning on page 26 of the Letter
| Renouncees _ 437 | 22 B0.666 | I 2260666 of Offer along with Form SH-4.
‘[gtm B - - 13199 | - 28624134 | 143,20,399 | *2_5,44 513 b) In case the Equity Shares are held in Demat form
m at Public Shareholders holding the Equity Shares in dematerialized form may participate in this Offer by approaching their Selling Broker and tender their
E Info lon ragﬂrdlng tutalhppllcatmns rm:awad [IﬂcludlngAEI-EAAppIH:atlnnl RICTR TR _ e e e Equity Shares in Offer as per the procedure as mentioned in Paragraph 8.10 titled as ‘Procedure for Equity Shares held in dematerialized form’
l'.:arlagw .l.ppHminns received F.Iglﬂ:s Equity Shares applied for Rights Equity Shares allotted beginning on page 27 of the Letter of Offer along with other details.
Number | % [ Number Value (%) | B Number | Value (%) | L2 7. All the observations of SEBI vide observation letter bearing reference number ‘SEBI/HO/CFD/DCR2/P/OW/2022/19390/1 dated Friday, May 06,
=7 T e F T 2022, issued in terms of Regulation 16 (4) of the SEBI (SAST) Regulations upon submission of the Draft Letter of Offer are duly incorporated in
| Shareholders | 14,181 | 97.01% | 4234093 84729464000 |  9279% 40683867 | 325470036000 |  94T4% he Lattor of Offer. : “ (SAST) Reg P y ineorp
. Renayinc . -13.'-' 2 !?JEI% 32,93 600 E- 58,72.000.00 . T.21% 22 60 GEE . 16,04 53 28000 . 5.26% 8. There are no other material updates in relation to this Offer since the date of Public Announcement, save as otherwise disclosed in the Offer
| Total 14,618 | 100.00% 4,56,34 534 91,31,66,640.00 100.00% 4,29,44 533 3,43,55,62,640.00 100.00% Documents. . . . A
: : ! : : 9. As on the date of this Advertisement and to the best of knowledge of the Acquirers, except of being in receipt of the approval from the Reserve
Inlnn'natlnn l‘armtnuﬂmh'mﬁmdfmia:lad cases: The dispaich of Allotment Advice cum Refund Infimation ta the In vastors, as applicable, has heen completed on May 18, 2022. The instructions for unblocking of funds in Bank of India in terms of Paragraph 61 of Chapter — IX of Section IIl of Master Direction — Non-Banking Financial Company — Non-Systemically
case of ASBA Applications were issued 1o SC5Bs on Monday, May 16, 2022, The listing application was exacuted with BSE on Tuesday, May 17, 2022 and NSE on Wednesday, May 18, 2022. The credit of Rights Equity Important Non-Deposit taking Company (Reserve Bank) Directions, 2016, bearing notification number DNBR.PD.007/03.10.119/2016-17 dated
Shares o the respective demat accounts of the allotiees in respect of Allotrment in dematerialized form has been completed on May 19, 2022 For further details, see “Terms of the Issue — Alatment Advice or Refund/’ S?Ptetmbtﬁf OF1>’ 2016, tr?e;% at'rﬁ r:jo Stafgttorty,treQUftory, or ;)ther sppm\é’agf requurfe;ihby (t)hf? A,cgwrgrs.to be |mpIem§2te? :ﬁ ccl)-mglete ;hgﬁOffer. Please
Unblocking of ASBAAccournts”on page 472 of the LOF, The trading in partly paid-up Rights Equity Shares issued in he lssue shall commendce on BSE and NSE under a separale ISIN - INS8S8501019 upon receipt of trading o e T y or L:de::kingat;sogﬁefg T iy oo s O The AT DEGng on page & o1 e mefer o T
perrmission. The trading is expecled o commance on of aboul May 25, 2022, Further, in accordance with SEBI circular bearing reference - SEBIHOYCFDVDILZICIRIP2020/13 dated January 22, 2020, the request for ' Schedule of Activities : OFfginaT Tentatve Scheduls]—Revised ACHial Sehedule |
exfinguishment of Rights Entillements has baen sent to NSOL & COSL on May 18, 2022, Day and Date v e
INVESTORS MAY PLEASE NOTE THAT THE RIGHTS EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES OMLY IN THE DEMATERIALISATION FORM. Date of the Public ARnouncement Wednesday, March 09, 2022 Wednesday, March 09, 2022
DISCLAIMER CLAUSE OF SEBI: Itis to be distinctly understood that submiseion of the LOF to the SEBI should not in any way ba deemad or construad that the same has been cleared or approved by SEBI The Invesiors Date of publication of Detailed Public Statement in newspapers Tuesday, March 15, 2022 Tuesday, March 15, 2022
are advised to rafer to the full text of the Disclaimer clause of SEBI as provided in “Other Reguiatory and Statutory Disciosures - Disclaimer Clause of SEBon page 441 of the LOF, Date of fiing of the Draft Letter of Offer with SEBI Tuesday, March 22, 2022 Tuesday, March 22, 2022
DISCLAIMER CLAUSE OF BSE (THE DESIGNATED STOCK EXCHANGE): tis tn be distinctly understood that the permission given by BSE should not, in anyway, be deerned or construed that the LOF has been clearsd Last date for public announcement for competing offer(s)i Vednesday, April U6, 2022 | VVednesaay, April U6, 202
or approved by BSE; nor doss it certify the comectness or completeness of any of the contents of the LOF. The Investors are advised to referto the full fext of the Disclaimer clause of BSE as provided in “Other Reguistory and '(‘iﬁstthgaé?/ ot S s r?o'fzgggﬁfggﬁ'iﬁggﬁg?] o el oo
otafutory isciosures - LNsclaimer (lause of B3E"on page 444 of the LOF from the Manager) Tuesday, April 12, 2022 Friday, May 06, 2022@
DISCLAIMER CLAUSE OF NSE: It iz to be distinctly understood that the permission given by NSE should not Bn any way ba deemed or construed that the LOF has been cleared or approved by NSE nor does it cartify the ~Identified Date* Monday, April 18,2022 | Tuesday, May 10, 2022
correcingss or completenass of any of the contents of the LOF. The Investors are advised to refer 1o the full text of the Disciaimer clause of NSE as peovided in “Other Reguialory and Sfadutory Disclosures - Disclaimer Clause Date by which the Lefter of Offer will be dispaiched to the shareholders
of NSE"on page 445 of the LOF. whose names appear on the register of members on the Identified Date Monday, April 25, 2022 Wednesday, May 18, 2022
[ast date by which th fiee of the independent directors of th
THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR THE BUSINESS PROSPECTS OF THE COMPANY. Target Company is required {0 give fs recommendation to the Publc
MANAG STRA Shareholders for this Open Offer Thursday, April 28, 2022 Monday, May 23, 2022
| pEh ER TO THE ISSUE | RERS RTO THE ISSUE Last date for revising the Offer Price / Offer Size Friday, April 29, 2022 Tuesday, May 24, 2022
Date of publication of opening of Open Ofter public announcement in the |
KF I NT Ec H newspapers in which this Detailed Public Statement has been published Friday, April 29, 2022 Tuesday, May 24, 2022
CAPITAL Ly T Date of commencement of Tendering Period (Offer Opening Date’) Monday, May 02, 2022 Wednesday, May 25, 2022
DAM Capital Advisors Limited KFin Technaologies Limitad Date of closure of Tendering Period (‘Offer Closing Date’) Tuesday, May 17,2022 Tuesday, June 07, 2022
(Fommerty IDFL Securities Linited) {(Formery ¥Fin Technologies Private Limited) Cast date of communicating the Tejection’ acceptance and completion of
One BKC, Tower C, 15" Floor, Unil Mo, 1511, Bandra Kurla [:-:'MFHE'I. Selenium, Tower B, Piol No- 31 and 32, Financial District, Nanakramguda payment of consideration or refund of Equity Shares to the Public Shareholders Tuesday, May 31, 2022 Tuesday, June 21, 2022
Bandra |_E351-_| Murbai - 200 051, Maharazhtra India Sﬂﬂllﬂgﬂmpﬂfﬁ' H"'Ijﬂrﬂbﬂd Hﬂﬂgﬁfﬂddi 500 032 TE'E.I"I';EI'IE. India Note: [he above timelines are indicative (prepared based on timelines provided unaer the SEBI (SAST) Regulations) and are subject (o recelpt
i : S el : o ; R i i of requisite from Reserve Bank of India and such other approvals from various statutory/ requlatory authorities and may have to be revised.
Tel: #31 22 J_"EDE 2500; EI'!':-EII. Eumm.rlghm@damcapltal.m 2 R, Tel: +5140 !3' 16 2222 Emali. ﬂururn_prl:lptEh.ngi'ﬂis@kﬁnaecnl.cnn‘- accordingly. To clarify, the actions set out above may be completed prior to their corresponding dates subject to compliance with the SEBI (SAST)
Investor Grievance e-mail: complantidamcapitalin; Website: www.damcapitalin Investor Grievance Email: einward. ris@kfintech.com; Website: www kfintech.com Regulations.
Eantar:t Pe[:i_nn Chanl:lres.h ::-harnf-ga EEBI Regnstmhun Nu_ I'-fIB _INHIJEUCIH:_H_E- _ _ﬂ‘:'“ti"“!_E?ﬁ?_"‘_”__”_'g’fﬁf‘_‘f!’!5"!!"3_ _EEEI I?_E_QEI_J_'__almn Hu_ IN_H%DHDDEE1 # There has been no competing offer.
COMPANY EEERETAm-' | COMPLIANCE DFFlEEH @The actual date of receipt of Observation Letter from SEBI.
*Identified Date is only for the purpose of determining the names of the Public Shareholders to whom the Letter of Offer would be sent. All the
Neha Sangam Khushbu Rakhacha . y Tor the purpose of 9 . . !
: ; : ; - ; : s ] Public Sharehold tered tered) of the Equity Sh t the parties to the Share Purchase A t ligible t
Aurum Building Q1, Gen-411, TTC L_nl:lusmal Area, Thane Belapur Rpad.ﬁhanmll. Navi Mumbai, Aururm Buibding 1, Gen.!u'*l.'l'rl:!_rrl:lusmal.ﬁ.rea. Th:qane Belapur H_u:rau. Ghansoli, Mavi Murnl::-a;.: pg’,ﬁ’c‘fpate"”ﬁﬁ tﬁisegsﬁg’fgﬂfye,%e‘Ze?g’r;ei’,gseec’,‘f,s)ufe ofethisql(ljlf}f{er' ares (except the parties (o the Share Purchase Agreement) are eligible to
| Thane, Maharashira — 400710, india. Tel: + 31 22 3000 17267 Email: neha.sangam@auremprogtechin | Thane, Maharashira — 400710, India. Tel: +81 22 3000 1740; Email: khwshbu@aurumproptech.in 11. The copies of the inspection documents as specified under Paragraph 13 titled as ‘Documents for Inspection’ beginning on page 33 of the Letter
o , : " i ; ! : of Offer will be available for inspection at the registered office of the Manager, CapitalSquare Advisors Private Limited, located at 205-209, 2nd Floor,
Investors may contactthe Regrsirar crour Company Secrelary or aur Conphance Oifficer far any tssue felaled matler. At grisvances relafing Lo the ASEA process may be adursssedfo the Raglstrar, wiih 3 copyto the SGS5Bs, AARPEE Center, MIDC Road No. 11, CTS 70, Andheri (East), Mumbai - 400093, Maharashtra, India, or the Public Shareholders may access the
giving full detais such as name, address of the applicant, contact number(s), e-mail 1D of the sole/firs! howdler, folio number or demat account nimber. senal number of the Application Form, number of Rights Equity Shares inspection documents accessible on the website of the Manager at https://capitalsquare.in/ifi-oo-id and by obtaining its login credential from the
appied for. amount biocked, ASBA Account number and the Designaled Branch of the SC5Bs where the Applicalion Form or where the plain paper applicalion was submitfed by the fnvesfors atong with 8 pholocapy of the Manager, on any working day between 10:00 a.m. (Indian Standard Time) and 5:00 p.m. (Indian Standard Time) during the Tendering period i.e.,
acknowiadgemeant siip. For further details on the process, please refer fo the saction tifted “Terms of the lsswe”on page 448 of the LOF. commencing from Wednesday, May 25, 2022, to Tuesday, June 07, 2022.
For AURUM PROPTECH LIMITED 12. The Acquirers accept full responsibility for the information contained in this Advertisement and for the fulfillment of their obligations laid down in the

SEBI (SAST) Regulations. A copy of this Advertisement shall also be available and accessible on website of SEBI at www.sebi.gov.in, BSE Limited

On behalf of the Board of Directors at www.bseindia.com, Target Company at www.indergiri.com, Registrar at www.linkintime.co.in, and Manager at www.capitalsquare.in.

Sdi- 13. The capitalized terms used in this Advertisement shall have the meaning assigned to them in the Offer Documents, unless otherwise specified.
Place : Mumbai Neha Sangam Issued by the Manager to the Offer on behalf of the Acquirers
Date : May 23, 2022 Company Secretary CAPITALSQUARE ADVISORS PRIVATE LIMITED
Disclaimer: The LOF is available on the website of SEBI at www.sebi.gov.in, the NSE al www.nseindia.com, the BSE at www.bseindia.com, the website of the Lead Manager to the Issue, |.e., DAM Capital Advisors Limited quHThI_S E]U .ARE §A0a5r;§?a?s’h2tra,Fllggir’a AARPEE Center, MIDC Road No 11, CTS 70, Andheri (East), Mumbai - 400093,
(Formerty IDFC Securities Limited) at www.damcapital.in, the website of the Company at www.aurumpeaptach_in and wabsite of the Registrar at https:firights kfintech.com. Investors should note that investment in equity Teaming together to create valus Contact Number: +91-22-6684-9999/ 145/ 138
shares involves a degree of isk and for details relating to the same, please see the section entitled *Risk Facfors "on page 26 of the LOF Email Address: tanmoy.banerjee@capitalsquare.in/ pankita.patel@capitalsquare.in;

Website: www.capitalsquare.in

The Righis Entitiement and ihe Fights Equity Shares have nof been and will not be registerad under the United Stales Secuntties Act of 1933, as amended (U.3. Securities Act), or any L5, State Securilies Laws and may ) . .
P 3 : i ; i ; . i Contact Person: Mr. Tanmoy Banerjee/ Ms. Pankita Patel

not be offered, sold, resold or atherwise transferred within the United States of America, or the territories or possession thereof (United States or U.S.), exceptin a transaction not subject to or exempt from, the regestration SEBI Registration Number: INM000012219

requirements of the L5, Securities Act and applicable U.S. State Securities Laws. The Rights Entitiement and Rights Equity Shares referrad 10 in the LOF are being offered and sold in offshore transactions outside the U.5. in Validity: Permanent

compliance with Regulation S under the U.S. Securities Act 1o the existing shareholders located in jurisdictions where such offer and sale of the Rights Equity Shares and ! or Rights Entilements are permitted under laws of Corporate Identification Number: U65999MH2008PTC187863

such jurisdictions. The offening to which the LOF relates is not and under no crcumstances is o be construed as an offering of any Rights Equity Shares or the Rights Entitlements for sale in the LS. or as a solication thersin .

of an offer to buy any of the Rights Equity Shares or Rights Enfitlement. There is no Intention lo register any portion of the Issue or any of the securilies described hereinin the U_S, or to conduct a public offering of securities in On behalf of the Acquirers

the L1.5. Accordingly, the lssue Documents and the Application Form should nof be forwarded fo or transmitted in orinto the U.5. at any time. Date: Monday, May 23, 2022 sdh
CONCEPT Place: Mumbai Mohit Agarwall

a I'j" Eﬂlﬁ o ﬂ'ﬂaﬂ"' :"[Eimﬁ| af a“?ﬁ'ﬁﬂrﬂ' 3&13"'3"'"@' EEB'W“E‘ Itf 53'51?@1"‘% mﬁr’*fﬂ’%ﬂ*mﬁ L W”'&Eﬂ 35'[";'“"'&:'5 "":ﬂ; 1“"'1‘5 “Ifenfified Dafe is only for the pupose af defermining the namss of the Public Sharsholders a5 on such dale o whom the Xl  OTHER INFORMATION
aﬂgﬁ?‘jrﬁg‘g'”mnﬁﬁ“;fm ¥ I pAip, E':J.:,':;;,:, &m |ﬁ;'ihqummﬁ$§g 2 At o e Pk S Letter of Offer would be sent A The Acquirers accept full and final risporsibilty for the informaon contained in the Public Announcement and this Distalled Puiblic
as drected by SEBI, in ferms of Hﬂp.lamll 18011] of the SEBI (SAST) Reguations. Further, # datay acours on account of witl M. PROCEDURE FOR TEMDERING THE SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER Statement and for their obligations as laid down in SEBI (SAST) Reguations, Al information peraining & the Tamget Company
default by te Acquirers in oblaining e raguisite appravals, Requlation 17(9) of ®e SEBI {SAST) Regulations wil also become A As pir the provisiors of Roguistion 40 (1] of the SEB1 {LODR) Regulations and SEBI's press release dated Decamber 09, 2013, has been obiained from i) publicly awadable sources, or (il any infarmaticn provided or confirmed by the Targed Company, and
applicable and fhe amount Bring in the Escrow Account shall become liable far foraiturs. bearing refarance numbsr 'PR 432018, reguests for fransler of securifias shall nol be processed urless tha sacuriies are hakd the accuracy fheseal has net bean independently werified by the Manager,

E Intems of Reguiation 23(1} of the SEBY [SAST) Requlations, i the approvals mensoned in Paragraph VI (#) are not saisfactorily in demateraized form with-a depository with efect from Aprl 01, 2019, Howewver, in accordance wih SEBI bearing refierence B.  The Acquirers hava appoined Skyline Financial Senices Private Limited, &s the Ragisirar bearing SEBI Ragistratian Number
:h?-'"F"Ed with of any of the staliory appravals are refused, th ""f'l"“ﬁ"? have a nght to wihdraw the Ofier. In the ever of number ‘SEBIHO/CFD/CMDTCIRP2020144 dated July 31, 200", sharshcidars holding securilies in physical form are abiowed ‘INADDON01 112, haning aiffice &l O - 153 A, 188 Floor, Okhia Industrial Area, Phase - |, New Dehi - 110020, Deshi, India, bearing
withdrawal, the Acouirers (through the: Manager), shail within 2 [Twap Working Days of such withdrawal, make: an announcement s r G i el Fi 1 isions of the SEBI (SAST) Requlations. Accardinal . 4 TR . ; i .
siaing the grounds for the withdrawal In accordance with Requistion 23(2) of the SEBI (SAST] Regulations, in the sams Iu tender shares in an open offer. Such tendering 2 a5 par e provisions of the SEBI (SAST) Requlaions. Accardingly, cortact details such s contact numbes #8101 1-2681 2682, Email Aodress ‘virenr @ skyinerta com'and webaiie ‘waw siodineria.com’,
newspapers n which the Detaded Publc Statement was published, and 2uch armouncement will aleo ba senl tn SEEL Stack Pubric 5"_3"3*1':'”'3"5 :'“H_ﬂ""gfqu"ﬁ' 5“3’5‘5_” physical form as well are eligible fo Lender Their Equily Shaves in this Ofler as per Mr. Subhesh Agarwal, the condact parson can be contacied from 10000 &.m. {Indian Stendard Time) fo 5:00 p.m, (indian
Exchanges, and the Tarmel Company at s regstered office. the provisions of the SEBI [SAST) Reguiatians. Standard Time) on warking days (except Saturdays, Sundays, and al public holidays), during the Tandaring Parcd,

VII.  TENTATIVE SCHEDULE OF ACTIVITY B. nll Public S-I‘Le!re_lhdl:lara r~E_|_|:_'5IErEI:I -:-r_unm:;is!ered. I'-I_:-'I:tn; II_|E- Eguih.l E!hE.I'E‘E i dE-rnalaliaJi.zad_ll:tm o hiichrsg J:v:éte:l-._n Edquily . Pursuant % Regulation 12 o the SEBI (SAST) Reguiations, the Acquirers have appeintad Capital Square Athvisors Private Limied
7 Tentative Acivity Schedule Day and Date Shares are eligible 1o pamicipata in this Offer i any time during the peried from She Offer Opening Date and Offer Closing Dafts as the Manager.

Mo bedara clasure of the Terdanng Penod. 41 Public Sharebakders wha have aoquinsd Equity Shanes but whose names Jo nol appear | N -
1. |52 oale of the Pubbc Anraurcamant Wadnasday, May 18, 2022 in e ragisler of membess of the Tanel Company an tha |dankified Date, or unragisierad awners ar thoss who have ecquined D lﬁﬂ&h|mvfpm:ﬁd5’§é?:1mw::EF::;:?E’I;HB"U S e
2. |Publication date of fhe Defaled Pubic Siatement in he Rewspapars Tuesday, May 24, 2022 Aty Eltus 2l f1k Mot Cine: iy Wb <Ktek sk WGRIFAC i R0 N ST, LG N PRiOpiDs ¥ T AP S R _
3. |Last date for g of the Dral Leter of Ofiar with SEB Tustday, May 31, 2002 m_:n:lemal armission b sand the Letter of Ofter 1o any persen i whoen the Offer is mads o the nen-receipt of dilayed recaipl |ssued by the Fﬁﬂ!ﬂﬂr bo the Offer on behalf of the Acquirers
= of fe Latter of Offer by any such person will not invafidete tha Offer in any way,
4. |Lasl date for public announcement far a competing oifer(s|# Tuasday, Juna 14, 2022 | . ; t : S . - i
5. |Last date for feceipt of comments from SEBI on the Draft Leter of Offer will be receiven L IT"E ':::"r ! e e Iy md'?rg:é E?"?EEITTEU%EQ?HE*’“WE 5“?‘.?"'“ g E;f‘i:? oE LS e CAP”,ALS DUARE
fin the euenf 5EB| I’-ﬁ it & Lgl-l ﬁﬁ'ﬁﬂﬂllvr or addioral If'-fl:l'"l'l"ﬂ'll:l"l Il'l:l"l'l iz Hﬂnagﬂ” Tmﬁdﬁ:ﬂ. June 21, M2 ormi SEFI-ET3|E WINDOE 35 pranadan unper ME [} AS ] g BAONS read wi .':'.l:il:IIJIE.J]I:fI 1M INCLIETS., P
B, |Idenlifad Data® Thursday, Juna 23, 2022 13 BSE Limited shall ba tha Dasgnated Stock Exchangs lor Iha purpose of Eadesing ol Oftar Shanss in the Difer. Teaming together to create valug
T. |Last date dor dispaich of the Latter of Ofer to the Public Sharehalders of the Targed E The Acouirers have appointed Mikun| Steck Brokers Limded as the registerad beokes for this Ofar, through whom the purchases CAPITALSQUARE ADVISORS PRIVATE LIMITED
Comgeny whose names appear on the register af members an the |dantified Date Thursday, June 30, 3022 and the setliement of tha Offier shall be made. The confact dedails of tha Buying Broker are as menfioned below: 205-208, 2 Floor, AARPEE Cender, MIDC Road No 11, CTS 70, Ancheri {East), Mumbai - 400083, Maharashira, India
B. |Lasl dale foe |'.'Iu|.'lfII:E|.'.1'.'IDI'|ﬂ ol B :@mmmmi:éﬁﬂl the commiliee El“ the independen Hame liun Stock Brokers Limiled ..Evnnlalcl Details: ~EI1rEE-EEI_3irEIEIEEI-'145-'135
direciors of the Targel Company to the Public Shareholdars lor fhis Offer inthe - | | [ e e ebsite: www capialsguare.in
I Mewspaners Tuasday, July 05, 2022 Addeass A2, G, Lef ﬂ'-:lrlnlr- Karmia PEger, Naw-Ciein-110007, it Indiy Email Address: tanmay banarjgedcapitalsguans.in/ pankita patal @ capitalsquars.in
1'9. [Last date for upward revision of the Offer Price and / or the Offer Size Wednesday. July 06, 2022 Cantact Number =91-011-47030000/1 [ Contact Person: Mr. Tanmey Banerjaed Ms. Pankita Patal
| 10.[Last date of publication of cparang of Ofer public announcement i the Newspapers | Wednesday, July 06, 2022 E-mail Address info @rébunionine com EEF'_HI‘HFE”"“““""“""W: INMODOD 2213
[ 11.|Date of commencement of Tandanng Pearod Thursday, July 07, 2022 Contact Person Mr. Pramod Kumar Sullania Ei“”;mfiﬁl"”ﬁ ﬁr'- T ———
| 12 |Date of cloging of Tendering Period Wednesday, July 20, 2022 F All Public Sharehoklers whi desire to tendar their Equity Shares under the Offer would have &0 intimate their respeciive shock- i ) "
i 13, [Las! date of commurscating the reection’ acceplance and completion of paymert of brokers (‘Selling Brokers) within fe noemsal trading hours of the secendary markel, diring the Tendering Period, )
corsidaration of refund of Equity Shares bo the Public Sharehaiders Wednasday, August 03, 2022 .  THEDETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OFFER WILL BE AVAILABLE [N THE LETTER For and on behalf of the Acquirers
Mofie: The above Bmelines are indicaiive (preparad based an dmeines provided under the SERT (5A5T) Raguiabions) and ars OF OFFER THAT WOULD BE MAILED OR COURIERED TO THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY AS S /- & g
sutvec! fo receint of stebutensreqasoy anoravals and may fave & be revissd accordingly To c.!un‘_p the achans sef ouf atove 0N THE IDENTIFIED DATE. KINOLY READ IT CAREFULLY BEFORE TENDERING THE EQIUITY SHARES 1N THIS OFEER. Date: Monday, May 23, 2022 Mr. Gaurav Goel  Mr, Rakesh Kumar Goel  Mr. Saurabh Goel  Mr, Harsh Gupta
may ba complalfed price to ther cormaspanding dates suhect by complance with the SER) (SAST) Regudations EQUITY SHARES ONCE TEMDERED IN THE OFFER CANMNOT BEE WITHDRAWN BY THE PUBLIC SHAREMOLDERS. Place: Mumiai Acguirer 1 Acquirer 2 Acguirer 3 Acguirer 4

f-i-nam:i“.ep..iﬂ .... . : .. . .. .




